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PUBLIC ANNOUNCEMENT TO THE EQUITY SHAREHOLDERS OF 49, Jafin Das Road, Nr Deshpriya | M. Debnath Delivery

Park, Kolkatta 700 029

7 |Bengaluru | Karvy Computershare. PvtLtd. Mr. 080-26621192 | 080-26621169 |Hand
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. . . R . All the collection centers herein above will be open during following business hours:
Reglstered Office: Rajahmundry - 533 105, East Godavari DlStflCt, Andhra PradeSh, India Monday to Friday: 10 amto 4 pm , Saturday: 10 am to 1 pm (Closed on Sundays & public holidays)

43. Allowners (registered or unregistered) of equity shares of the Target Company, except the Acquirer, and the PAC, are

This Public Announcement (“PA” or “Public Announcement”) is being issued by Lazard India Private Limited (“LIPL” or the “Manager to the Offer”), on behalf of IP Holding Asia eligible to participate in the Offer anytime before the closure of the Offer. This Offer is made to the public shareholders

Singapore PTE. LTD. (“IPSING” or “Acquirer”) along with International Paper Company (“IPCO”) being “Person Acting in Concert” and referred to as “PAC”, to the equity of the Target Cor(ljwtphany; acf."“{!”g'.y ‘he.tF.’rOTOttﬁr groqptSeI{ertsharg#ehgmle t‘? Pa”'c'patet'”t.thetﬁﬁer- U"regd'ztered

shareholders of The Andhra Pradesh Paper Mills Limited (“APPM” or the “Target Company”) pursuant to and in compliance with Regulation 10, Regulation 12 and other applicable O o ot ahores Mol oot shirce Jfored, d;%ﬁcrtfvre?mrﬁbegr;;{;?ﬁgg‘e’?at%‘;ghae'r”ﬁnh fhgag?igiﬁal e

provisio_ns tz’f thg Securiti_es A”nd Exchange Board of India (Supstantial Acquisition of Shares_ anld. Takeover.s) F_tegulgtion_s 1997 and §ubsequent a_mendments thereto (“SEBI_ (SAST) certificate(s), the originél contract notesissued by the brokerthrough whomthey had acquired their shares, valid transfer

Regulations” or “Regulations”). Except for the Person Acting in Concert, no other person/ individual/ entity is acting in concert with the Acquirer for the purposes of this Offer. deeds as received from market duly stamped and signed as the proposed transferee along with another transfer deed

The purchase of Shares by the Acquirer and the PAC is subject to obtaining the required approvals from the Reserve Bank of India (“RBI”) and if applicable, Competition duly signed as the transferor by the proposed transferee. The details of transferee should be left blank & will be filled

Commission of India (“CCI”), under applicable laws as described in Section V. in by the Acquirer upon verification of Form of Acceptance and the same found valid. All other requirements for valid

transfer will be precondition for acceptance. No indemnity is required from the unregistered owners.

I Background to the Offer APPM owns and operates 2 units — Rajahmundry and Kadam. The unit based at Rajahmundry is an integrated wood 44. Incase of non-receipt of the Letter of Offer, the eligible persons may (i) download the same from the SEBI website (http:/

1. This offer (the “Offer’) is being made by IPSING, a company incorporated under the laws of Singapore having its based paper mill with a rated capacity to produce 174,000 MTPA of finished paper and 181,500 MTPA of bleached pulp /www.sebi.gov.in) (ii) obtain a copy of the same by writing to the Registrar to the Offer (iii) send their consent to the
registered office at 1 Robinson Rd, #17-00, AIA Tower, Singapore 048542 along with IPCO, a company presently production. The unit manufactures uncoated writing and printing paper mainly copiers, industrial papers and posters Registrar to the Offer, on a plain paper stating the name, address, number of shares held, distinctive numbers, folio
incorporated under Section 807 of the Business Corporation Law of the State of New York, USA, having its principal using Casuarina and Subadul as main source of pulpwoods. number, number of shares offered along with documents as mentioned above so as to reach the Registrar to the Offer
executive office at 6400 Poplar Avenue, Memphis, Tennessee — 38197, USA, to the equity shareholders of APPM in The unitbased at Kadiam (Unit CP), has a rated capacity to produce 67,000 MTPA of finished paper such as creamwove, on or before the Close of the Offer, i.e., no later than June 14th, 2011 orin case of beneficial owners, they may send
compliance with Regulation 10 and Regulation 12 and other applicable provisions of the Regulations. azurelaid, coloured copiers, kraft liner and newsprint using agri-residue, recycled fibers and purchased pulp as base raw the application in writing to the Registrar to the Offer, on a plain paper stating the name, address, number of shares held,

2. IPCOis a global paper and packaging company with manufacturing operations in North America, Europe, Latin America, materials. . . . o . number of shares offered, DP name, DP ID, beneficiary account number and a photocopy of the delivery instruction in
Russia, Asia and North Africa. Its businesses include uncoated papers and industrial and consumer packaging, The registered office of APPM is located at Rajahmundry - 533 105, East Godavari District, Andhra Pradesh, India. The Off-market” mode or counterfoil of the delivery instruction in “Off-market” mode, duly acknowledged by the DP, in
complemented by xpedx, the company's North American distribution company. Headquartered in Memphis, Tennessee, corporate office is located at 501/509, 5th Floor, Swapnaiok Complex, 92, 93 Sarojini Devi Road, Secunderabad 500 003. favour of the special depository account, so as to reach the Registrar to the Offer, on or before the close of the Offer, i.e.,
the company employs about 59,500 people in more than 24 countries and serves customers worldwide. 2010 Net sales APPM s promoted by the Kolkata based L.N. Bangur Group which held 21,260,158 Shares in APPM comprising 53.46% nolaterthan June 14th, 2011, ) "
were more than USD 25 billion. It is listed on the New York Stock Exchange. of its issued and paid up equity share capital as of December 31st, 2010. 45. Duly executed Form(s) of Acceptance along with share certificate(s) and share transfer form(s) should be

3. IPSING is a private unlisted company incorporated in Singapore whose ultimate holding company is IPCO. The issued and paid up share capital of APPM comprises of 3,97,70,039 equity shares of INR10/- each fully paid-up s(ein@ only to the Registrar to the Offer and not to the Manager to the Offer or the Acquirer, the PAC or their

4. OnMarch 29th, 2011 (“SPA Date”) the Acquirer and PAC entered into a Share Purchase Agreement (“SPA”) with the aggregating INR 397,700,390. There are no partly paid up shares of APPM as at the date of the Public Announcement. advisors. ) _ ) )
promoter group of APPM (“Promoter Group Sellers”), to acquire 21,260,008 fully paid up shares (‘Promoter Sale Shares’) The shares of APPM are listed on BSE and NSE. The last traded price of APPM as on March 31st, 2011 was INR 283,35 46 In terms of Regulation 22 (5A) of the SEBI (SAST) Regulations, equity shareholders of the Target Company desirous of
forming 53.46% of the fully diluted equity share capital of APPM (the “SPA Acquisition”) at a price of INR 523.00 per on BSE and INR 284.35 on NSE (Source: www.bseindia.com and www.nseindia.com). withdrawing the acceptance tendered by them in the Offer, may do so upto 3 (three) working days prior to the date of
share (*SPA Price") aggregating INR 11,118,984,184 (the “Promoter Sale Consideration’), subject to receipt of requisite The financial details of APPM, based on its audited accounts, are as follows: cIosurte oftheh(:;]ferhThg ;’V'th?fle\:’agf?ﬂontcan bef ?ﬁemlﬁEdth subn:mlng thetQOCUdmebmS asper tht?] InSthdC“O?ZbIQOWY
iﬁprgvelalls z:r;:d s;JbJecl tft ;ulfgg:nt by thfe |[|>ames of agreed conditions precedent to closing. In Rs Lakhs except per share data (Rs) Mar-08 War-09 Mar-10 isnod ?csa tce) éiﬁgreini ) g?Eerf?):eoJu r?e n :r 2ao %ny of the collection centres mentioned above as per the mode of delivery

o oAIOT | calures Olihe STRATe as DIone: , e Revenues 62824 65,733 66,934 a. The withdrawal option can be exercised by submiting the Form of Withdrawal, enclosed with the Letter of Offer
a ghe SPA entalls acauiston of 21,260,008 ull paid up shares inclusive of 1,499,330 pledged shares from the Net Profit 1654 189 5419 b. In case of non-re’(J:ei t of Form of Withdra%lval the wi?hdrawal option can be exercised by making a plain paper
romoter Group Sellers; the title to the pledged shares would be transferred to the Acquirer upon release of the pledge; Share Canial 5573 5573 3975 d ASE ( P! : awal, p y g a plain pap
b.  The obligation of the Acquirer and PAC to complete the SPAAcquisition is subject to fulfillment of certain conditions are wapta : : - application along “f"h the foIIolwmg details: - .
precedent, |ncludlng but not limited to (i) The Manager to theﬂOﬁer issuinga certn‘lcatg conﬂrmmg fulf.|||ment ofall Reserves . 39,069 39,224 47,019 - In‘clase of physical shares: name, address, dlstlnctlvg‘numyty)ers., folio numbe.r, number of shares tendered,
Offer obligations under the SEBI (SAST) Regulations and (ii) Acquirer and PAC having obtained prior statutory Total Shareholders Equity (Net worth) 41,642 44,797 50,294 original acknowledgement copy of Form of Acceptance (‘FOA”) or if sent by Registered Post, acknowledgement
approvals including approval of the RBI and, f applicable, the CC; Eamings Per Share (Net Proft After Tax Divided By 644 737 2103 copy of FOA; and g
¢. Covenants forthe Promoter Group Sellers underthe SPAinclude (i) to procure that the business of the Target Company Number Of Shares Issued) In case of dematerialized shares: name, address, number of shares offered, DP name, DP ID, beneficiary account
is operated, until completion of the SPAAcquistion, inthe ordinary course and inthe same manner as priorto SPADate, Return On NetWorth 0% 75% 10.8% nu‘%thfer ani at PhOthOFéY |°f thi delnﬂjy Inj‘{)uitﬁonl:l)np Qﬁf—market er]Ode or Qolllgte'fOIFIOf the de“VfifY IFASWCFIOHI
exceptwith the prior approval of the Acquirer and (i) to use all reasonable endeavors to procure that Acquirer's nominee Book Value Per Share ) 02 15 In"Ut-market- moae, auly acknowleaged by the UF, In favour ot the specal depository account and original
director Mr. Paul Brown, be appointed as director of the Target Company within 45 days from the SPAdate; and Source: Annual Reports 2009-10. 2008-09 and 2007-08 copy of the acknowledgement of FOA and copy of Delivery instructions slip. o
d. The Promoter Group Sellers have provided customary representations, warranties and indemnities intended to ' 1ep ’ ) ) 47. Payment tothose Public Shareholders whose Share certificates and/or other documents are found valid and in order
protect the rights of the Acquirer and PAC under the SPA. Y Fully diluted capital for the Target Company as on the date of the Public Announcement s calculated as below: and are approved by the Acquirer / PAC, will be by way of bankers’ cheque / demand draft/ National Electronic Funds

5. The Promoter Group Sellers have been the controling shareholders and have had extensive partiipation inthe management IPamfjmaL;s = — —— T No. o;:g%tgasghares ;H%ngﬁ r'\g QFETTFETVG%‘B::J:?&S;@ t?)egtit\llznt}rfgg(umﬁzsat)ib f#glrlfhigr?w:%m: Z Vggﬁ#g} fb?crcrggfalmg acr?gfelgslggg
and operations o the Target Gompany for a substanial period ofime, and have gained deep knowledge of and experience ot i ot U sianaing as anihe cale o o hotocopy of cheque along with the FOA (only for shareholders holding shares in physical format). For shareholders
inthe business and affairs of the Target Company. By virtue of their association with the Target Company and knowledge (‘Emerging Voting Capital’) ﬁ i p%/ 169 I 9 ; hob k)tlj ol b tekon gh o Py :
of its business, the Promoter Group Sellers are capable of offering competition to the Business of the Target Company, There are no outstanding partly paid up equity shares or any other instruments convertible into equity shares at a olding shares in electronic format, the bank details will be taken from their demat account. ,
which could cause irreparable harm to the Target Company, its continuing shareholders and the Purchaser. future date, in the books of the Target Company. 48. The decision regarding the acquisition (in part or full), or rejection of, the Shares tendered pursuant to the Offer and (i)
Inlight of the above, the Acquirer has entered into a Non Compete Agreement with the Promoter Group Sellers, undertie  IV. Reasons for the Offer and Future Plans ant)rl]ggre;po.r;ldkl)zg df;agTC%netJ?gt{;%a'fq;'.gegg::{%sl d?r[sj/gr (rlé) Ssqz‘::dcegg{%itgs Lorzj'anng 'elzgttegs?ﬁgrczssgrn?:ag?
terms of which, the Promoter Group Sellers and their affiliates shall not, for a period of 3 years post completion ofthe 20, As detailed in Paragraph 6 above, this Offer is being made pursuant to the SPA, whereby the Acquirer intends to acquire :’t' he sr‘ﬁiryem)ld er’sl s?)l o risk. Shares rl: o ('j ind ematerializeé, forgnlq othe ZXtent o gt 2 Iuir;yde)r Shares withdrawx il
Transaction, compete with the business of the Target Company in the manufacturing, sale and trading of pulp and paper. 53.46% of the equity share capital and voting rights in the Target Company and control of the Target Gompany, in be credited back to the respective beneficiary account with their respective DPs as qer the details furnished by the
In consideration for the non compete covenants of the Promoter Group Sellers the Acquirer has agreedto pay INR 27,795.3 accordance with and in compliance of Regulation 10 and Regulation 12 ofthe SEBI (SAST) Regulations. Acquirer intends benaficial owners in the F(g A v P P y
lakhs payable in cash (‘Non Compete Consideration’) to the Promoter Group Sellers. The Non Compete Consideration to appoint Mr. Paul Brown as a nominee director on the Board of Directors of the Target Company in accordance with For Public Sharehol o, orelectron ransf h T
isinline with the SEBI (SAST) Regulations andis not in excess of 25% of the Offer Price as set outin paragraph 7 below. Regulation 22(7) of the SEBI (SAST) Regulations and the Promoter Group Sellers have agreed to use reasonableefforts 4% FOr ut:j!c 2 ﬁre oﬁ%ré,SV\/er do %Ot %Pb%gg%g;% rgode 0 trarrllslerland wnose paymelnt c/qnaderatlgn |si,(rejected/

6. The SPAAcquisition by Acquirer could be regarded as a direct acquisition of shares in the Target Company. The SPA to facilitate the above appointment. ggiacilrs 't: ntwerr$tugonsi deratligictlvillr%el dispatched thyroﬂer}oréeicstglr(;% eg:trz:’; IT;e%mpogeI{r}goa:&?/?;eg?haﬁcgggl?ct

Acquisiton resuls n the Acquirer directly and indirecty having greater than 1% of theissued and paid-up equity share 21, The Acqirer and PAC do not have any plans to dispose of o othenise encumber any assets of the Target Company ShareHoFI)dgrs rovide bank details in the FOpA sothatthe sgame gan be ingor orate% in th% cheque/demand dratt/ pa
capital of he Target Company. Accordingly this Offeris being madienterms of Reguiation 10¢f SEBI (SAST) Reguiations. inthe next 2 years, except in the ordinary course of business of the Target Company and except to the extent required order. Itwil beﬁhe responsibility of the shareholder to ensure that correct ba%k account detailsq are mentioned witth)hg
Pursuanttothe proposed acquisition, the Acquirer together with the PAC would acquire control over the management for the purpose of restructuring and/or rationalization of assets, investments, liabilities or otherwise of the Target Company. depositories andin thg FOA Di);patches involving payment of a value i excess of Indian Rupees One Thousand Five
andpolicy decisions of the Target Company and as a esuths Oferis lso being made under Regulation 12ofthe SEBI 35 The Acquirer and PAC wish to grow nthe Indian paper and packaging markets and belleve that the Target Company s Hundred (INR 1,500/-) will be made by registered post at the shareholder's sole risk. All other dispatches will be made
(SAST) Regulations. - o ) ) _ . agood platform for entry into the Indian market. Post completion of the SPA Acquisition, the acquirer plans to explore by ordinary posf atthe shareholder’s sole risk.
Inview ofthe above, tis Offe is being made n terms of Regulation 10 and Regulation 12 of the SEBI (SAST) Regulations various opportunities to grow the business of the Target Company. 50. The Registrarto the Offer will hold in trust the shares/share certificates, shares lyingin credit of the special depository
toacquire up 108,567,521 fully paid up equiy shares (‘Offer Shares”) of the face value of INR 10 each, representingin 3, tillbe the responsibilty ofthe Board of Directors ofthe Target Company to make appropriate decisions n these matters " account, FOAcum Acknowledgement, f any, and the transfer form(s) on behalf ofthe shareholders of Target Company
aggregate 21.54% of the Emerging \oting Capital ofthe Target Company (as defined n Paragraph 19 below). in accordance with the requirements of the business. Such approvals and decisions will be governed by the provisions who have accepted the Offer,tlthe cheques/crats for the consideration and/or the unaccepted shares/share certficates
The transaction contemplated under the proposed SPA, and this Offer are together referred to as the “Transaction of the relevant regulations or any other applicable laws or legislation at the relevant time. Further, the Acquirer and PAC are dispatchediretumed.

L TheOffer . - o . undertake that they shallnot sel, dispose of or otherwise encumber any substantial asset of the Target Company except 54 - |¢ine agaregate of the valid responses to the Offer exceeds the Offer size of 8,567,521 Shares, then the Acquirer and

7. This Offer is being made by the Acquirer and PAC as a result of the acquisition of more than 15% in the issued and paid- with the prior approval of the shareholders of the Target Company. PAC shall accept the valid applications received on a proportionate basis in accordance with ﬁegulation 21(6) of the
up share capital of the Target Company and the Acquirer acquiring an abilty to influence 53.46% of the voting rightsin V. Statutory Approvals for the Offer SEBI (SAST) Regulations. As the equity shares of the Target Company are compulsorily traded in demat form, the
the Target Company in terms of Regulation 10, and as a result of acquisition of control by the Acquirer in the Target 4. The Offer s subjecttothe Acqirer and the PAC obtaining approval for the same from the RBI, under the Foreign Exchange minimum marketable lot being one (1) Share, minimum acceptance will be one Share.

Gompany under the provisions of the SPAn terms of Regulation 12 ofthe SEB (SAST) Regulations. Management Act, 1999. 52. Sharesthatare subjectto any charge, lien or encumbrance are liable to be rejected.

8. The Acquirer along with PAC is making this Offer to acquire Offer Shares, representing in aggregate 21.54% of the - 55 - geion 6 ofthe Compeition Act 2002 (‘CA02’) isto comeintoeffecton June 1st, 2011 and CClisinthe process of framing 53, Application n respect of Equity Shares of the Target Company that are subject matter oftigation wherein the shareholder
Emerging Voting Capital ofthe Target Company in terms of Regulation 21(1) of the SEBI (SAST) Reguiations, ata price regulations for the purpose of implementing the provisions of Section 6. Pursuant to Section 6 and the said regulations ofthe Target Company may be prohibited from transferring the Equity Shares during the pendency of the said iigation
of INR 544.20 per fully paid up share (‘Offer Price”) payable in cash subject to the terms and conditions mentioned herein. coming into effect, the Acquirer will, if required, notify the CCl and obtain its approval in respect of the Transaction and are liable to be rejected if a direction/ order regarding these Equity Shares are not received together with the Equity

9. IPCOs a PAG, in terms of Regulation 2(1)(e)() of the SEBI (SAST) Regulations, along with the Acquirer. Due to the the Offer will become subject to such approval. Shares tendered under the Offer. The Letter of Offer in some of these cases, wherever possible, will be forwarded to
aﬁgliﬁabggy()dHR?u\l/atﬁn rzt(f: )(e)(l’g) there ?%”dgf? ﬁe'ﬁimr‘mmrﬁ;%%ﬂr?edtﬁ) bre prersr??s aglti?gilr? cor?cer?m{rtre:cquilrrir 26. Applications for the aforesaid statutory approvals will be made in due course. the concerned statutory authorities for further action by such authorities

" ?’he O?'fer < n o(t)c:ngi{i:nal 3pclyjnp:r?esmoinimi ; li; \,’(e)l 0? acse oo (‘)l' ge i Cpeu ﬁzr a?'}e(lj PA% w?l?af:e el t‘;e‘;?;rgs 27. Tothe bestof the knowlgdge OfAthe Acquirer and PAC, as on the date pf this Public Announcement, there are no other 54. Unaccepted share certificates, transfer forms and other documents, if any, will be returned by Registered Post at the

" ofthe Target C that P i d‘( tendered t P fthe Off ? . i8 567(452 15h statutory approvals required to implement the Offer, other than those indicated above. If any other statutory approvals shareholders'/unregistered owners' sole risk to the soleffirst shareholder. Unaccepted Shares held in dematerialized
ottne Target Lompany thatare validly tendered as per terms ot he Liier up 1o a maximum of 6,9/, ares. become applicable, the Offer would be subject to such statutory approvals. form will be credited back to the beneficial owners' depository account with the respective depository participant, from

. l’h{ereir?{ﬁ ng ouﬁstap{iﬁngrpranltygalrg upnequny shares or any other insiruments convertble ino equity shares atafuture g g Acquirerand PAC, in terms of Regulation 27 of SEBI (SAST) Regulations, will have a right not to proceed with the which the shares were credited to special depository account, as per the details furnished by the beneficial owner in

ate, Intné books ol the farget Lompany. Offer in the event any of the statutory approvals indicated above are refused. the FOA cum Acknowledgement.

12 Thisis nota compeitive bid. . ' ' 29. Incase of delay in receipt of the above statutory approvals, SEBI has the power to grant extension of time to the Acquirer 55 Shareholders, who have sent their shares for dematerialization, need to ensure that the process of getting their shares

13 IPCOand IPSING do not hold any shares in the Target Company s of the date of his Public Announcement. and PAC for payment of consideration to the shareholders of the Target Company, subjectto the Acquirer and PAC agreeing dematerialized is completed well in time so that the credit in the special depository accountis received on or before

14. Neitherthe Acquirer nor the PAC or any of their respective directors has acquired any shares of the Target Company during to pay interest for the delayed period as directed by SEBI i terms of Regulation 22(12) of the SEBI (SAST) Regulations. the date of closure of the Offer, i.e., no later than June 14th , 2011, else their application would be rejected.
the 12 months period prior to the date of this Public Announcement. Further, if the delay occurs on account of wilful default by the Acquirer and PAC in obtaining the requisite approvals, 6. Compliance with tax and other regulatory requirements:

15. The shares of the Target Company are listed on the Bombay Stock Exchange (BSE) and on the National Stock Regulation 22(13) of the SEBI (SAST) Regulations will also become applicable. a. While tendering the equity shares under the Offer, NRIs / OCBs / foreign shareholders will be required to submitany
Exchange (NSE). Based on the information available, the shares of the Target Company are frequently traded on BSE 30, The Acquirer and PAC do not require any approvals from financial institutions or banks for the Offer. previous RBI Approvals (specific or general) that they may have been required to obtain prior to acquiring the equity
and NSE (Source: www.bseindia.com and www.nseindia.com) within the meaning of explanation (j to Regulation 20(5) -y " pisclosure under Regulation 21(2) of the SEBI (SAST) Regulations shares of the Target Company. In case the previous RBI approvals are not submitted, Acquirer reserves the right to
of the SEBI (SAST) Regulations. The pricing under Regulation 20(4) and Regulation 20(12) is based on NSE prices, where 31 Asper Clause 20Aof the lst twith the BSE and NSE ("Listing A ) the Target C . ired reject such equity shares tendered
the shares are most requently raded. . As per Clause 40Af the listing agreement with the BSE an (‘Listing Agreement'), the Target Company s require 4 quity shares , . .

) ) . e to maintain at least 25 % public shareholding on a continuous basis. In the current transaction, post the Offer, the public b. While tendering their equity shares under the Offer, NRIs, OCBs and other non-resident shareholders will be required

16, The Offer Price of INR 544.20 (Rupees Five hundred and Forty Four and Twenty paisa only) per Share s ustfied interms shareholding will not go below 25 % and hence the same will meet the requirements under Clause 40A of the listing to submit a No Objection Certificate or Tax Clearance Certificate or Certificate for Deduction of Tax at Lower Rate
of Regulation 20(4) and Regulation 20(12) of the SEBI (SAST) Regulations being the highest of the following: agreements with BSE and NSE. from the Income-Tax authorities under the Income-Tax Act, 1961 indicating the amount of tax to be deducted by the

@) | The negotiated price per share under the SPA 523.00 VII. Financial Arrangements Acquirer and PAC and before remitting the consideration, failing which the Acquirer and PAC will arrange to deduct
(o) | The negotiated price per share including pro rata exclusivity fee * 544.20 32, The total fund requirement for implementation of the Offer at INR 544.2 per fully paid up share is INR 46,624.5 lakhs taxat the maximum marginal rate as may be applicable to the relevant category to which the sharenolder belongs
¢) | The highest price paid by the Acquirer and PAC for acquisition of equity shares of the assuming that full acceptance for the Offer is received (“Offer Consideration’). on the entire consideration amount payable to such shareholder ,
Target Company during the 26-week period prior to the date of the PA NA 33. IPSING has made a cash deposit of INR 46,857.6 lakhs in an escrow bank account in the name of “Citibank Escrow C. ﬁcs)r?lzrnt;?n’c):[)on:5E;\?vg;soicct;op?tlﬁgt;a[i)g)a?ifstizz lf':g%n:ﬁ;% I’;ﬁgrgeségﬁrﬁ;glgg’ﬁeo; :ca))i(na;:;?c:fﬁ ?gzlgbga?:gg
(@ | The average of the weekly high and low of closing prices of the shares of the Target Account—APPM Open Offer” with Citibank N.A., a scheduled commercial bank having its bank branch office at Dr D.N. h s A-dooh S " )
Company on NSE for the 26 weeks preceding the date of the PA 160.63 Road, Fort, Mumbai 400001 (‘Cash Deposit’) in accordance with Regulation 28(10) of the SEBI (SAST) Regulations. Lolla FOI’%QI’:AI‘]S}:MUQHN In\ée;;\o(;( Ft|r|1 )as ?ﬁ'”‘id {?1 stet%tlo.n 115A? ofthe Ilncc;mﬁ-tax Adfh1 9$1 , p{%"ded that the
& | The average of the dailv hiah and low prices of the shares of the Taraet Comoany on The said Cash Depositis in excess of 100% of the Offer Consideration and satisfies Regulation 28(2) of the SEBI (SAST) provie the Acquirer and FAL with a certificaie that ine income Irom sale of shares in the farget Lompany s in
© Y ynig p 9 pany ! ! X : 4 the nature of capital gain. . In the absence such certificate, the Acquirer and PAC will deduct tax at the maximum
NSE for the 2 weeks preceding the date of the PA 189.46 Regulations. LIPL has been duly authorized torealize the value of the aforesaid escrow accountin terms of the SEBI rate applicable to the catéﬁory to which such Fl belongs on the entire consideration payable to such Fi
ANote: The Promoter Group Sellers received an exclusivity fee of INR 450.7 Mn pursuant to an exclusivity agreement (SAST) Regulations. Acquirer intends to appoint Mr. Paul Brown as a nominee director on the Board of Directors of the : : idaration i : s proviei
i i i Target Company in accordance with Regulation 22(7) of the SEBI (SAST) Regulations and the Promoter Group Sellers However, the interest payment for delay in payment of consideration if any, will not be governed by this provision.
with the PAC (equivalent to INR 21.2 per Promoter Sale Share). As a matter of prudence, the Manager to the Offer believes h g g blo eff taciltate the ab ) For interest payments, it any, NRls / OCBs  other non-resident shareholders will be required to submita NOC o TOC
that this pro rata exclusivity fee should also be paid to public shareholders and hence, the addition in (b) above. ave agreedto use reasonable efforts o faciltate the above appoiiment. . . or Certificate for Deduction of Tax at Lower Rate from the income tax authorities under the Income Tax Act, 1961
. Information on the Acquirer and PAC 34. IPCOhasasum of USD 2.1 Bn (equivalentto INR 940,170 lakhs) in form of bank balance as of March 29th, 2011 in deposit g . Py e S ing
q indicating the amount of tax to be deducted by Acquirer and PAC before remitting the consideration, failing which

17. IP Holding Asia Singapore Pte. Ltd. (“IPSING” or “Acquirer”) gg?:{}gﬁgg‘iﬁm?glm}ﬁd aﬁiﬁﬁg%@gﬁgiﬁggﬁﬁ rc]?:dunsfzz:ﬁt?eBsn((sgulﬁlg:gTtgll3’\r‘1F(‘e1 ’L}\?jesr?tlﬁokmgoggﬁcggg Acquirer and PAC will arrange to deduct tax at the maximum marginal rate as may be applicable to the relevant
The Acquirer is an unlisted company incorporated on 15th September, 2010 under the laws of Singapore, with its lakhs) revolving creditfacilty, egnd (i) 2USD 1.0Billion (equivalentto INR 447,700 lakhs) éccountg receivable securitzation category to which the shareholder belongs under the Income Tax Act, 1961, on the entire consideration amount
registered office at 1 Robinson Rd, #17-00, AlA Tower, Sing_apore 048542. The company is a private company limited program. Further, SunGard I}lstitutional Brokerage Inc., 377 East Butterfield hoad, Suite 800, Lombard, llinois, 60148 has payabgg to Isl\lljéhssgt?(;ert]mder' Inllcaﬁle of resmienl sh$reho|?ers, tax will be deducted on the interest component
by shares. All shares in the Acquirer are held by IP Interational Holdings Inc., a subsidiary of he PAC. -~ issuedaletter dated March 29th, 2011 confirming hat IPCO has USD 270.2 Milion (equivalentto INR 120,971 lakhs) invested exceeding TNA »,000 atthe applicadle current prevaing rates. ,

The PAC s the ulfimate parent company of the Acquirer and utfimately holds 100% of the share capital of the Acqirer. For in money marketfunds with UBS Financial Services that s available to the company to meet any payment obligations. The Ifthe resident shareholder requires that notax is to be deducted or tax is to be deducted at a lower rate than the
the purposes of the Offer, Acquirer and PAC are acting in concert with each other to fulfil the obligations under the Offer. above amountis more than Offer size of Rs 46,624.5 lakhs and is sufficient to fulfll the financial obligations under the Offer. Ege‘;g{'g‘;?;‘#gﬁ;’ﬁg ﬁ:‘cirr?]zotlg:fuvt‘ﬂéﬁﬁgmgee‘: ESTSQ%%NTS)E:CQT%%?riSﬁgggﬁgig‘érfn?gﬁlg?tggixbaé
In USD Mn and Rs Lakhs Dec-08 Dec-09 Dec-10 35. Deloitte & Touche LLP, Chartered Accountants located at 6 Shenton Way, #32-00, DBS Building Tower Two, Singapore . ool ’ .
except per share data (USD/Rs) USDMn | RsLakhs| USDMn | RsLakhs | USDMn | RsLakhs 068809, who are the statutory auditors for IPSING, have vide their letter dated March 30th, 2011 certified that the Acquirer gﬁdilélcéetg lr’g Cﬁ?ﬁﬁ:ﬁ;ﬁéﬁ E:n? (grlf]ﬂf::ﬂﬁ“ﬂm g %ron(w) lvf’gjl(()irtf g {g‘ Lierdat?)r:Sgrgﬁ mﬁy;ﬂﬁﬁgﬁﬁggﬁﬁ
Revenues NA NA NA NA 0 0 has sufficient funds to fulfil its obligations under the.Oﬁer. This is based on the issue of a Promissory Note dated NL?mberfor Income Tax purposE:s. Clauses relati% gto péym entof interestqwill become applicable only ifthe Acqirer
Net Profit NA NA NA NA (35) (1,559) March 10th, 2011 from IPGO for U,SD 500 Milion (equivalent o INR 223,850 lakhs). o ) becomes liable to pay interest for delay in release of purchase consideration.
Share Capital NA NA NA NA 101 4501 36. The Acquirer and the PAG have vide certiications dated March 29th, 2011 respectively given an undertaking to the d. Securities transaction tax will not be applicable to the equity shares accepted in the Offer.
Reserves (Shareholders Equity less NA NA NA NA (35) (1,560) Manager ot Offer to meet their finandia ophgatpqs underhe "ﬁ‘f'f' . . 57. A schedule of the activities pertaining to the Offer is given below:-
’ 37. Based onthe above, the Manager to the Offer is satisfied about the ability of the Acquirer and PAC to implement the Offer ' i
Common stock) h h g . A - . e o
- in accordance with the SEBI (SAST) Regulations as firm financial arrangements are in place to fulfill the obligations under Activity Date Day
Total Shareholders Equity (Net worth) NA NA NA NA 6.6 2,94 the SEBI (SAST) Regulations. Specified Date * April 8th, 2011 Friday
Assumes 1USD =44.77 INR, based on Bl reference rate as of March 30th, 2011 VIl Other Terms of the Offer Last date for a compefiive bid Apl22nd 2011 | Friday
Source: Audlited Fi inancials ) 38. A Letter of Offer specifying the detailed terms and conditions of the Offer, together with a Form of Acceptance-cum- Date by which Letter of Offer to be dispatched to shareholders May 11th, 2011 Wednesday
As of the date of last audited financials, EPS, return on net worth, Book Value per share and P/E are not ascertainable. Acknowledgement will be mailed on or before May 11th, 2011 to the shareholders of the Target Company (other thanthe Date of opening of the Offer WMay 261, 2071 Thursday
The Acqyirey isan investment holgjing company that ha§ been incorporateq among otheythings, to invest. inone ormore Acquirer and the PAC), whose names appear on the Register of Members of the Target Company and to the owner of the Last date for revising the Offer P Jneard '2011 Frid
companies in the South Asia region, as the board of directors of the Acquirer may decide from time to time. shares whose names appear as beneficiaries on the records of the respective depositories at the close of business hours astaate for revising the Diter Frice une ord, ay

18. International Paper Company (“IPCO” or “PAC”) on April 8th , 2011 (the “Specified Date”). Last date for withdrawing acceptance from the Offer June 9th, 2011 Thursday
IPCO is a global paper and packaging company that is complemented by an extensive North American merchant  39. Shareholders who wish to tender their Shares, held in physical form, will be required to send the Form of Acceptance Last date of closing of the Offer June 14th, 2011 Tuesday
distribution system, with primary markets and manufacturing operations in North America, Europe, Latin America, Russia, cum Acknowledgement, original Share Certificate(s) and transfer deed(s) duly signed and witnessed to the Registrar to Last date of communicating rejection/ acceptance and payment of June 29th, 2011 Wednesday
Asiaand North Africa. IPCO is a New York corporation, incorporated in 1941 as the successor to the New York corporation the Offer, Karvy Computershare Private Limited, either by hand delivery on weekdays or by Registered Post, at their consideration for accepted tenders
of the same name organized in 1898. Further details on IPCO are available on its home page on the Internet: sole risk, o as to reach the Registrar to the Offer, on or before the close of the Offer, i.e., no later than June 14th, 2011 * Specified date is only for the purpose of determining the names of the shareholders s on such date to whom the Lefter
www.internationalpaper.com. in accordance with the instructions to be specified in the Letter of Offer and in the Form of Acceptance Cum of Offer would be sent. This Offer is made to the public shareholders of the Target Company; accordingly the promoters
Inthe United States, at December 31st, 2010, IPCO operated 20 pulp, paper and packaging mills, 144 converting and Acknowledgement. In case of registered shareholders, non-receipt of the aforesaid documents but receipt of the original of the Target Company are ineligible to participate in the Offer. ’
packaging plants, 19 recycling plants and 3 bag facilities. Production facilties at December 31st, 2010 in Europe, Asia, certificates and valid transfer deed shall be deemed to be a valid acceptance. IX. General
Latin America and South America included 8 pulp, paper and packaging mills, 67 converting and packaging plants, and 40. The Registrar to the Offer, Karvy Computershare Private Limited, has opened a special depository account with National . o ;
2recycling plants. IPCO distributes printing, packaging, graphic arts, maintenance and industrial products principally Securities Depository Limited ("NSDL") called, “KCPL Escrow A/c - APPM Ltd Open Offer”. Beneficial owners are 5. gfgrf?:,os’g:ffhv;cg gfevg aﬁgﬁ%ﬁ;ﬁgﬁgﬁ ;};tetgzig?grfggr;?g Istl’treegog ug,’%’zz’rgﬁ;?;j;tzeapéﬂ;izfg
through over 224 distribution branches in the United States and 38 distribution branches located in Canada, Mexico and requested to fillin the following details in the delivery instructions for the purpose of crediting their equity shares in the the date of closure of thg Offer. in terms of Re ’::Iations 22(54) ofyth e SEB,I) (SAST)Re ulationgs ysp
Asia. As on December 31st, 2010, IPCO owned or managed approximately 250,000 acres of forestland in Brazil and had, special depository account: 59, Iitherel drevisioni t’h Offer Price b gA ) 4 PAC il the last date of revisi 4 7 . 3rd 2011
through licenses and forest management agreements, harvesting rights on government owned forestlands in Russia. Depository Participant (‘DP’) Name KARVY STOCK BROKING LTD - withzrreatﬁaﬁytﬁgl(v)?errmsg;nlg " guld gg in;§;11 e{j biqwugjgfag Dbl alnnoi na(l:?amea}n? i(r)m tfglssxe%wggzperrs’in Wi gr:
The principal executive offics of IPCO is located af 6400 Poplar Avenue, Memphis, Tennessee - 38197, USA. DPID IN300394 this original PA appears. Acquirer and PAC would pay such revised price for all the Shares validly tendered any time
IPCO is a widely held listed company on the NYSE with Institutional/Mutual Fund ownership of 85 % as of December ClientD 18133243 during the Offer and accepted under the Offer.
31st,2010. Top 10 Institutions/Mutual Funds hold 37.6 % as of December 31st, 2010. No single shareholder holds more ‘AccountName KCPL Escrow Alc— APPM L O . e L

. e X pen Offer 60. If there is a competitive bid:
than a 10% stake. There s no identfiable promoter group controling IPCO. Deposi National Securities Depository Limited a. The public offer under all the subsisting bids shall close on the same date.
IPCO has no shareholding in the Target Company as on the date of this Public Announcement. The Acquirer is a 100% epository . — : _Thational Securities Jeposy o“ry 'mf, e - ’ P . . 9% . . .
indirect subsidiary of IPCO, which s the ultimate holding company of the Acquirer. Shareholders having their beneficiary account in Central Depository Services (India) Limited (‘CDSL) have to use inter- b. As the Offer Price cannot be revised during 7 (seven) working days prior to the Closing date of the
The financial details of IPCO. based on its audited accounts, are as follows: depository delivery instruction slips for crediting their shares in favour of the special depository account with NSDL. Offers / blqs, it would, theref_ore, bein tt]e interest of t.he shareholders .to wait till the commepcement
In USD Mn and Rs Lakhs éxcept Dec0d Dec09 Dec10 41. Beneficial owners (holders of Shares in dematerialized form) who wish to tender their Shares will be required to send of that period to know the final offer price of each bid and tender their acceptance accordingly.
their Form of Acceptance cum Acknowledgement along with the photocopy of the delivery instruction in “Off-market” 61. The Acquirer and PAC have not been prohibited by SEBI from dealing in securities, in terms of direction issued under
per share data (USD/Rs) USDMn | RsLakhs | USDMn | RsLakhs | USDMn | RsLakhs mode or counterfoil of the delivery instructions in “Off-market” mode, duly acknowledged by the DP, in favour of the Section 11B or any other regulations made under the SEBI Act.
Revenues 24829 | 11,115943| 23366 |10460958| 25179 | 11272638 special depository account to the Registrar tothe Offer, either by hand delivery on weekdays or by Registered Post, 5o 62, Pursuant to Regulation 13 of the SEBI (SAST) Regulations, the Acquirer and PAC have appointed LIPL as Managerto
Net Profit (1282) | (573951) 663 296,825 644 288,319 astoreach the Registrarto the Offer, on or before the close of the Offer, i.e., no later than June 14th, 2011, in accordance the Offer. LIPL does not hold any shares of the Target Company as on the date of this PA.
Share Capital 434 194,302 437 195,645 439 196,540 with the instructions to be specified in the Letter of Offer and in the Form of Acceptance Cum Acknowledgement. The 63 Information provided on the Target Company is from publicly available sources. The board of directors of the Acquirer
Reserves (Shareholders Equiy less credit for the delivered shares should be received in the special depository account on or before close of the Offer, ie., and the PAC and Manager to the Offer have notindependently veriied information provided on the Target Company and
Common stock) 3735 | 1672160 558 | 2500852| 6395 | 2,863,042 ggclitjrr]:h%ry;?:rgﬁgil%ggég\nc]gzeigfbr;oggce:;&ofaforesald documents, but receipt of shares in the special depository as such under Regulation 22(6) of the Takeover Regulations, the directors of the Acquirer and PAC and the Manager to
- ] - the Offer exempt themselves from and do not accept responsibility for the information in relation to the Target Company.
ToalShareholders Equi (Networt) | 4169 | 1866461 6023 | 26%A97| 684 | S09582) 42, nagditonto the above-mentoned acdess, theshareholdersofthe Target Company, whowish oavai ofandaccept 4, Supjectto Parf raph 63, the Acquirer and PAC acpce t‘tjhe fes tgnsibim forthe information contained ig this PApTh):a
Earnings Per Share (Net Profit After i i ; - - ouoe graph b, (e Acq ) pttne responsioility . :
g the Offer, can also deliver the Acceptance Form along with all the relevant documents at the collection centre below in Acquirer and PAC are responsible for the fulfilment of their obligations under the SEBI (SAST) Regulations
rax DéV'deg By Number Of Shares - 55 055 wsl 150 675 accordance with the procedure as setoutin the Letter of Offer. The centre mentioned herein below wouldbe openas gs pagisrar to the Offer — Karvy Computershare Private Limited, Karvy House, 46, Avenue 4 Street No 1
ssued) - Basic : B9 | (%5] 1 : : ‘ follows: : Banjara Hills, Hyderabad - 500 034. Tel: 040 - 44655000/23420815-23, Fax: 040- 23431551,
1E_arn||)r]gs PerBSh’\z}re (Net P;oflr:After Sr.| Collection | Address of Collection Contact Phone No. | Fax Mode of E-mail: murali@karvy.com, Contact Person: Mr. M. Murali Krishna / Mr. Williams.
;ﬁé‘;@%’”uéd umber Of Shares (305) (136.9) 155 69.4 148 663 No Centrel Centres Person _ delivery 66. Certain financial details contained in this PAare denominated in USD (United States Dollar). The Rupee equivalent quoted
e TP Y I . - : - 1 l(\égrr?)ba gfr\’\/ﬂya%gggﬁtt;r?ﬁ;%t;vrt (I;;d. Ms.Nutan Shirke 22266381 747 | 022-66331135 Bgﬂse in each case is calculated in accordance with the RBI Reference rate as on March 30th, 2011 namely USD/INR = 44.77.
Attributable to IPCO divided by (14.9)% 13.6% 10.6% Cdmmerce. Lane, Opp. MSC Bank, 66382666 v This Public Announcement would also be available on the SEBI's website (www.sebi.gov.in). For applying
Average Shareholders' Equity, Nr Kalaghoda, Behind Rythm House, in this Offer, eligible persons to the Offer may allso download a copy of the Form of Acceptance cum
computed monthly) Fort, Mumbai - 400 023 Sckngwlﬁgezmseﬂt ;\(l]r1u1ch will be available on SEBI's website at (www.sebi.gov.in) from the Offer Opening
Book Value Per Share 99 | 44| 142 ] 637 159 | 78| [2 [NewDeli | KarvyComputershare. PALd. | Mr.RakeshKr | OT1-43681700/ | 01141036370 | Hend ate, L. May 26th,
P/E Multiple NA 17.3 184 305, New Delhi House, Jamwal / Vinod | 1798 Delivery
Assumes 1USD =44.77 INR, based on RBI reference rate as of March 30th, 2011 g|7 Barﬁkhargbl?] R??g ,(%c;nnaught ‘?IT]Q h'\z\‘?ﬁl / Issued by the Manager to the Offer On behaif of
Source: SEC 10K fngs il bl IP Holding Asia Singapore PTE. LTD
i « ” 3 | Ahmedabad| Karvy Computershare. Pvt Ltd. Mr.Aditya Gupta/ | 079-66614772/| 079-26565551 | Hand L  roiding gap T
19. ':;m?‘w“ on the Target Company (“APPI) - N 201-203 Shail Opp: Machusuchan | RobertJoeboy | 9374491873 Delivery AZARD (‘Acquirer’)
lis one of the largest, integrated pulp and paper manyfacturers inIndia and has done pioneering work in several House. Behind Girish Cold Drinks o L and
areas in the pulp and paper industry. It produces a wide variety of products ranging from writing & printing papers, Kraft O C G Road. Atmedabad - 380006 Lazard India Private Limited ' , International Paper Company
paper and newsprint thereby catering to different segments of the market. i ) i 20th Floor, Express Towers, Nariman Point, Mumbai-400 021. (PAC)
APPM was incorporated on June 29th, 1964 as a joint venture between the Government of Andhra Pradesh and Somani 4 | Chennai Ear\gysﬁor\r/]puit(ertshare. ';‘t’t Lt?' Ms. Janaki 83345900900/ 044-28153181 I;a?d Tel N.‘?: 0226752 6000; FaxNo: 022 6752 6060.
Group, to take over Andhra Paper Mills, a concern run by the Government of Andhra Pradesh. In 1966, the Somani group TON , (‘?hn atraman 1re;e d elivery Email: openoﬂerl.|nd|g@lazard.com
transferred its ownership rights to West Coast Paper Mills Limited. In the year 1981, West Coast Paper Mills Limited -Nagar, Chennai- 6000 __ Contact Person: Ashish Ambwani Sd-
transferred its ownership rights to Digvijay Investments Limited, a Company controlled by Shri LN. Bangurand his |5 | Hyderabad | Karvy Computershare. Pvt Ltd. Ms. Rinki Sareen | 040-44655000/ | 040-23431551 | Hand
associates. In the year 2000, Govemment of Andhra Pradesh transferred its entire shareholding to Digvijay Investments PlotNo 17-24, Vithalrao Nagar, 23420815-23 Delivery/ Place: Mumbai
Limited. APPM is now the flagship company of the L. N. Bangur group. Madhapur, Hyderabad - 500 081 RegdPost|  Date: 1st April, 2011
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